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PART--IV 

1110tr T1-flow* Tper 	totit wzwr 
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI 

mrt ftn7m 
adinprit 

Brit, 2 Tit, 2008 
T. It 7( 1 )/99/TM./ITX.fifit-lb101-2/956( i ).— tzi 11'4%1T4 AIN fqcvit wit 	'ftlar 1-7r4fzt 

33fi1f1711:1, 1887(1887 *7 xfAr41 	*felt 17) /0 tiTa 27 A 37--t1Rt (1) ITKI SIT1 viNoqi fir 3141T1 w(a 	m4tEr 
mi1T-41 eh ftml 	Tecgru atm eAftzpi * wmfff Tr iftet Imgrt 	fct-rft 4 ( 1 ) ssitsvft ifrgir lit, qr. vt. 

, REitali(1,44).11) R (2) '!ft Irma, 111.31.*, Ratt.st (*go 3lrEFF1 Tr* -osrrw *Net 31t31i *ft * 
IF1 IN T4 trf 	114 710 f zit 3TIR4 alTOT WF 814 On 41 Mt It, 3819 *7a tI 

WT. it 7( 1 )/99/1T.71./ii.T.Alit-TRIFT-2/95600.--111011mig1 Ovir fkffit 4 4tI1 *atm( *In ii-mgm 
3Tfilf4aF1, 1901 (1901 Al alftifOR *AI (3) '4 MT 223 *MR 'd NM 15 let Zq tIM ( ) 	Mt T*0 715i 
Vla TItzt Tr4tirt fAevirt 	atzt r4PTI-4t 41.4*(44 ( ) abit ifog Tin an Ta. Raltat 
(IAL0,14 ) R4 (2) *VIM, %AA, VIA*. (*IT) *I 3f11311111118 "RII1MF IOW WIT *ft It vti 4 friiim 
trr zzer 	armilff313vaq 	IsAtizt willvffitsif 	lec Iv *win * 	arld a*vi lvw 
It1 aft tnr4 r1, igiff we) ti 

It 7/1 /99/TrAt/W.T.1111-18701-2/956(iii).— fteeit si-IT411z13ttlf17-M, 1954 (1954 IP alfiTNRR VINT 12) 
4  tTRr 76  # T1' ft 41T1 7 Vft 3R -tali* ( 1 ) grtr 3rqiet Aftetrzff 3r*Yr wta AR IrstriT TRqr4t 	fcta* * 6,40Apte 

( ) trretlif#11711, 	*., Tzi.t.3t.(7artm) Re( (2) art grim, msr.*., 	(iii) 
fv-t-11 4 tiotich etActet 	*oft 	ifsAt4 -gym.* -Ftr4 f434.1** war 1--wr srfill*Tr * armft alt 11R0198 

thcleret * VI* Tiff waw Trw 4 Tu xm TR 10 tat t ITT 3TrrA 3irke 	1171 lit .xrtrA 10, vgm Is* III 

tbm -Et 7( 1 )/99/71.M./W.T./41-4FIFI-2/956(iv).—ob414 ITTITA 	f4"- t 4 MIT rrilzvift RIM 181 HEil 

Wei i4,,t, ate-  4101, 1873 (.1873 Ih-T 3 	i *am 2) 	gm 3 *Iiirs 6* TIM lead UM 4 Zre 3 rittnY wr;r1friT 
1614 00/2008 	 (1) 
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fW1 14* *Iii.riiTle."4/514T 8 

	

 	*NI*ft arl114t 1 
771t. SR. 14., Ttit.311(1.14.04) Ti (2) 
;43704Tw 	Irgq*711*FTRITRIf Alf Irw 

• 

VI tic In 44 le* 411 SiiI6liktfriViIRV 	704, ArrOittr 
VT. It 7( 1 )/99/1/.*.tfT.T./IRt-ThifF1-219a01)".L-- Irff 1-44 -Alff Twit* MT 141113111 	 31141kgr1, 

948 (1948 .qT 	*AR aTfitftztrt VW so) tOft kiffitit64e15  gra igff 	i1,q1  T Trallri w(.4 tc‘ POT W%Tit 031 

fkrtR;If * amtpresmiti Ittft.4 7--4nr91 skt5t RI-c41. * fmr(fiyollAtilmititttintarsit. L , i)1(2) VTR, 
Tuft.mt (Itur) *.aTt 	mizmatordifilcbtaztvkliikvitlYvt 	w 1Tt Tra f arel *711 

-eriF,Ti#14 xrifl fqzio 	 , 
7( 1 )/99/1171G/TW1410414(4-021954001:fil-frfilfr9 	411140) alitTrIzig, 1960 (1960 WI 

alftlf*F1 It 24) Igt %MT 2 * WI IT IRTIAW /114141  V1 .1rtreFra IVIS1171 	 ft-M1 d4tArqtlic4 74RI 

aTfititigt * 	fftf 	TTRIRT 	* ffftl Tirt -ffriltfft,r* tR_VIRT TfifIT*RI IFT *Tzt 	* felt ( I ) aftir& 	71,  
• t, Vilt.3711.(141‘041%.) 71 (2) * alat.,110, %Itt3IA!,1; 1"{:fT.17. (fl) 	314 1:1144 WW 	.ff- ' 71 	trc TIK Tr4 Itra f 

',T 	?.-cir 	• 
• arrtk 	rzw TTY 	%ft Inrfl itotip Ih-r; 	'• 	' 

1 	 •• -oltzlmtirt 41-11t* 39(41441M 
* autvr 7-Tr 74-4 	trt 

f4-4Er TRIT, 	iewa 

REVENUE pEpAkiwrr 
• 

• . - 	 14911FIcATIPN, 

Peliiktlui2p1May42008, • 

• ' 	F. No. 7(1)/519/Rev.lEatE/SR/PL.File4/456/0):!j1n'dx4dise otthe powars toaferred by Sub-section (1) of Section 
27 of the Punjab Revenue Act, I 887c(Puttlab Attiblo:XVItufM11117)astertforced in the National Capital Territory of Delhi,.the 
Lt Governor of Nati..u4Capital:t eultoty cgipelhifimby c.Qoffrs upon (I) Smt. parittia Gupta, IAS, SDO (Najafgarh) and 
(2) Sh. Kunal, IAS, Shod (Narela), the powr of Assistant CiAtegocr, istbais under the said Act Within the National Capital 

,;„ i ,„ • 
Territory of bethi 'so long ai they.  holds el  Postt•SI1hidier  Ordeiii:vdlichever Isearlier 

-, 	• ti 	I; 	if 
F. No. 7(1)/9WRev./Esit/StyP;t. 	 eIercise of the powers conferred by Sub-section (1) of 

Section 15 read with 221 of the Uttar Pradesh Land Revenue Act, I 901(Act No. III of 1901) as extended to the National 
Capital Territory of Delhi; the U. GO./em 14-;i OThittiLtiria "CdtiaifeligtWohielhi heYeby appoints (1) Smt Garima Gupta, IAS, 
SDO (Najafgarh) and (2) Sh. Kunal, IAS, SDO (Narela), as Assistant Collector, 1st Grade under the said Act within the 
National Capital Territory of Delhi, and conferfopon *ern the polvers a Collector under the said Act within the National 
Capital Territory..oDettd, so long theyholds the Post or till further orders whichever is earlier. 

;;,:filio4;01)/99/Rev./Estt./SR/Pt. File-2/956/(iii)-- In exercise of the powers conferred by Sub-section (1) of 
Seaton 7 AIS-Y4Ar70.,o, the Delhi Land Revenue Act, 1954 (Act-No. 12 of 1954) the Lt. Governor of National Capital 
Territory orpellii„her)ehlcappoints (1) Snit. Garinia Gupta, IAS, SDO (Najafgarh) and (2) Sh. Kunal, IAS, SDO (Narela), as 
to be Assistant Collector, 1st Class and Revenue Assistant in the National Capital Territory of Delhi and confers upon them 
all the pObr 'of Colteetor under the said Act within the Natienaltimital Territory of Delhi, so long as they holds the Post 
ortillituitheitirderd WhicheVer is earlier. 	 . 	;, • 

F. No. 7(1)/99/Rev./Mt/SR/Pt. File-2/956/(iv)—In exercise of the powers conferred by Section 4 read witb 
Clause 6 of Section 3 of the Northern India Canal & Drainage Act, 1873 (Act No. 2 of 1873) as enforced in the National 

-2/S6(v)4ffl • 
tru 3 *44141r4 1#IZ 	 wla 	%Tr4t 
• TY 'Ord Trdrm vtrrIT *,wsr1161f½ 	k *VA) altgRft'  

bit VTR'',  gunk:M/1*(+) le.tIFEIT.0.1'tv: 14, 41T 

wul Imfter -e-dmr41 	fmft 44t1411,11c4 zERT mftritigRi. 	7itzt Tmt/r4t   -4 	aci Toft vtrami 

15Fri -1674 WRIT alfiRifird vh-ck * ffilk (1) 8#4:4410tliR11, 	tratt.311.(1,7110,1q) t (2) * 	 

**1:- 	IrW 	41110 104 414131talrOttl* 14* 

Fl ; 	 1:.fin.ki fs, 	 ' • 

thif 1(1'  .14111A1...  /11-t/iret;* 

Trorat,Rgit. 	•IITA911%1- 

%ft %nR4 
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Capital Tenitoty afrtellt the Lt .i Governor, of National CapitatTeraitory:of Delhi hirrebyiappoinni( 1) SnIt4tuimaGupta, 
IAS, SDO (Najafgarh) and (2) Sh Kunal1  lASiSP041411treltt)4,*.Collectnr, tovcarciaftiuperromt the duties conferred or 
imposed under the said Act within the National Capltal!rentitcayotpelhii en lontitalhey holds the.rost, or tig furtherprtiers 
whichever isiTaMer?.: 	' 	: 	I ; ; 	 !1.1 /4 	•- 

5. F. No. 7(1)/99/Rev./Estt/SR/Pt. File-2/956/(v),— In exercise of powers conferred by ClaiiseT94 of Section 3 
of the Delhi 'Land Anfottiik,Att, 1-054(skiit No8 of 194thhLt oeEflor offIritibliaiCePitalTerrifOtYlitDelhi, hereby 
empowers (1) Smt. Garima Gupta, 1AS, SDO (Najafgarh) and (2) Sh. Kunal, IAS, SDO(NarolaNis AibikantCollector, I st 
class to perforni-tho-functionyir Rainntue Assistant itleStaitatii in the Sandia', I a appended tbithi,faidiAtt within the 
National Capital Territory of Delhi, so long as they holds tlurPost or. till. furthersorders Oit(chevegis earlier.; 

F. No. 7(1)/99/Rev./Estt./SR/Pt. File-2/95601)a In i: iso1ntlir61er  c4li1twi•gd bY'Sitti Section (1) of 
Section 20 of East Punjab Holdings (Consolidation it'. fteWbtibb 	 Act 10:48 	of 1948) as 
enforced in the National Capital Territory of Delhk trait: Gcl4riniir ilitioniltaiitat teirftoWeltielhi is pleased to 
appoint (I) Smt. Garima GuPtio,. 	SDO • (Najtifgalir): aitd.(4 Sh. 	SDd (Nardi); is Settlement Officer 
(Consolidation) fot National Capital Tel ritoriof :DelhOto IontatilheY holdithe Post Orlin Tuithei Minh:whichever is 
earlier. 

F. Pio;'17(1J/99/Revi.i/E.4ie/$ii/PeFlieji/056411) frfireb6iii 440161  Pairecciniereed bytlause (c) of the 
Section 2 detlin De'hi Lind tkildinkitillinij'A4<i9fi0k-F.N16.. 24)of4106i1jihel...,t. Obsveindr.igiiiiciirialdaPital Territory of 
Delhi, is pleased to authorize (1) Smt Garima Gupta, IAS, Stid(NajiiV.6,) and Oys1 istu4ii,!&Sitto 	to perform 
the function of the Competent Authority under theakildAtt wifi tfeIvhO1ó areM tOTWhitih dro liorOVisiirri Of the said act 
are applicable so lông a tboy.,holailthe Pnit ca.  filtiltifik4 oM wI1theICtlS ethiier  

fiyroic... .iereii in ihe'Narni 46 Lt Governor 
iiit 	Caliinilleititory of Delhi 
?3 .1.4%,  lit; .71-‘AAPyktiMAR,Jt Secy. 

Tv(r 
e 	' 

!jfiiiW:FP 	 !FP. 

. 	, 	.; : 	 (Pt ' P9,4/ !_ 	'; • ! ; 	 : 	 

/41.04)--0°Y.Vir4/19809Aftr51117ftilirl.i M.-7k* kir 21  !I2Q0.r(PRit 	d 
IR-41k 7441774YO!.**-Ark.,e1 	FI.ST ,1461/011911 	WITT,* Till 117411  Tcftiff itzir 

"*.amfaiistit.—itMt Tfitqzr9., 2007 ; 	• 	r 	• 
(2008 !r 1* allifizrtt 5) 

•,- 
. 	 • 	 i , 

17%1141 	ttRit 	*tiff 	VRt.f47a1), 2 	2008 - 	111.1 
••• 	 : 	 , f11/! 

- 	; r. 

Revit 4 11-49t 3hilfrrtt 	ii** 375549 Ali aiar4/9, 3T-0*.ir9, l‘iTem 	feroR wiz! teivrt( 	VI4 
MI *Min "44 Tftil 9ktiY Trir Itafird 44 dived!! V1T WK4 u9r ;(**1T wiiiThq, 3Tart 	fir -4( 
40.4.6,14tch 	'alum *tan 	-MITIT 'kg aiDi1i i' 	" r  • 	' 	' ' 	,` • 

, 	; 	• 	• :I..; 	rd. 	I. I.) • 
Tim numar * -anTrdeT Alf Trtzr Iritql4t 4151 1  ittu7r41!,va f,«..ifilfigtct 79.14.  mr 411,419qftr4 t :- 

1. Ara voltiW V.—(1) 	alfilf9zFrIErftrATR: 	mrtaTrtaTrf.t. (wag 10-91)11,1P1,01 	fcc-c41 
•1 

 

.• 	,; 	• .,1 	 • - 	• 	- 11 • 
71! 71-fri 	T°616':*.{514¼InTray.fqz.il  faf:17  

2. Vitillialt.-11:1 aififinq vit 	* srartis aftrer t11,— 

(w) "1W vr ava TivErrn 4-1 TIRE,i djeIçflq 	191opt; 
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(ii) -3TWKRIW 	PP VT afigt 	*TT5T3erEufiR vtqd vre *RR Wir 
31fen fir 314-d4-41 	 31MiAcr f -zTr Tarr t 

(Tr) 	Vilticl) 144R" 	310 t TifeTrff 	TRiir TI4M; 
(:0 	-ifigrrff" T araf 	zirt. arrtarri.ei -Ret41, err f 	e zrftftrr grvr f a 	41 cf 

R)411 WZIT 
(4) wr 3T * Timm WT ftafT -41 arOtim zff -414 uwou tg wrierff 

-Err =Act ocmi; 
(() 	"cpcia4M . 	'Nrcp *r aret * wirTr ifieTrff 	cgefiR4f4 cF.1T f4-brw;  
(T3) 	-31sErer *T 31 * 	+pser 	arareT ; 
(7) -wvii" TT 314 t 	Re v% 
(IT) 	 3Tet t Tr -f2Tm *-1 3rtgiEr9 WM; 
(30 	"c1)41:11,a 	* itiv-Tr9 grir ATKI co14 wf4(r; 
(()   *T 310 * 	 * 3944 239 * 3T 'lc gRT PTIrl Tet 

Tedeirff * 31-1A14 239W * * 3TWifff Mu 	f4-4).  .014)i vr7P.Tre4 
* .14viutmre1;  

(z-) 	 3121 t if.ferrff * Ar.4041 .* fz) arrzur Tv.  f.i14t-s .111q-r 	oct)14; 
(3) 	w-ixivtigier cif 31Q t tatifri * 31-1-4-4 239 *. 3iffTfff ,m51110 Tzr f4TKI 

.<1141e1 	ft-A *T 1/41LNIut14ict 
(a) 	mgi 	ii 	T 3Tet t I111 	 gru f*Tffrff cpqrtK 
(ff) 	"NfRa" *r 3TO t 	3TRAIriT 	319 f*4cr tifdRI gre As.ifft;  
(94) 	"tifdf" "arm*.  uerr "fdP/44.4 	3mi 	c1M4Iti FrT itfeirff 	st)417f: 

tiRM, mart-kw mu fd1)441;  
fOraro' 	3121 	14t1)14Nd trfrii7 	*rem(?) Al4-fry cur 

warm* ueir tf).  3T-41 urfkr 	ii- 	RraTir wrff 3TeMi 3r2TIff WV4 
%cra f4vo 7grr 	tildN gwr 91410 	wcrr1 tigliftrcr itzrr Trzrr 

3. 	Aai+f-f.-(1) VRT faf0   tivcw It<q)141 xivp.r7r # 31Rril--4m grir rlfm 
"3rrt.30.31T-4.-et-Rm4) 	 3P-TTRff Rv-if ‘,40.1r f•i4 criWila 
Ablcr), 71Ptict) +isef 	34W-ITff 	tNe 	ocLivriTci 19 tie 	%cid cAiRx-f 

	 eii) 

(2) 31:RI-4ff 	t 	TM t 	 A*T4 	If flict)i 	\it-vtact,r‘ c Ti 
71T-F Oill fk0 	aaAlFr Irrzwr91-  argrR titifil 4 zit-4A g• 

.mr1 	311-0.1.  TRA 	\Igo 11 	WIT circa ZIT r$7 1T4 	7114ilqi 
*.sfi 

(3) 11.-ferr9 fd1414 	1Rivtif).4) 	 *14n cT2rr pr WIR Ice MT 
iititeirt 

 
	 it 	 tr 3TrFe47.  *TIT ft-im aTtrqT wr.frff mir smr-frf=4*-  Anzli 
zrerAtTfRu # •gurrA *Tit 

' (4) 	ti'<cor( ii-feTrff 	Wiffiff 	f*:nc ZIT-e&T ci)411 zfg ITT*TW 
wrcr9T fi faq f414 	WRIcrift ft•r4 r f4Wrff, culs1 	re414 ft-aro, 1116, 
.39oroir 	3TRT 3itqvichcif3TI 	=MT 7it1 c•T t r it GLINT 'acl AlW 1-1.<01 

• 
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s  WM A 	TM TIFTLf—Atlif 4 	ci .10# ord 	AM4ii 	elicr4 	artifti 
aiitrftErff * grtff r14 i faiir t *Tr 	* 314RI * fkR 	fz1ift 

(5) •itik1111 (4) # T11 	efA 	It* * 	lixfOrf * 	lEuf * it7 
airrr-fr 	vr-di * atmiff %tar( MIT 1 	cmlf ire '0' IC 	* f&q rr 
typal *1 

(6) 7gt 	u 	 Adt * 	URI Tr419 SI WA WA' terifilfW 
*NM 	upolaii< mrr  	Tff 	wr4t t, %31-tc f4tr 
tflq)11 pi *151(mi Tit 	VW 39felT9 fit cA41) I 

4. aTfirwrT 	aiitrftErff urTrzir r 3rfir4zrff -t-t3 1ft 	itorrff it-fr 
iftffrail 4 NO 	wilTr 	 zru xNrIer TwsTr4t 	Re k-41 'Off! l 

5. #0.1T9  	TiReTTff 	r.f %1 

(() it—A1 4 Till 	v 	9101 1RM 	* fWq   ftrairrr itferrff 

	

Terrqffr 	A.ripi 

(R3i) 	v 	 •kr4 **I ai-TrEkTr al-11 # alarzR, 3rOtT19* WWI rruffqf wrzt 
werfarr ter 	 kffr 

(Tr) 	tpir AvVi1c61 ularr f1rr flpicil wrTrr-fritef faqqi # 4--cqrcal gm.  wcir 

(sr)i4 -g7 41-11 	1)qiq Tr-4-r-ff w# 	Isiry 	Ireir Ov 	 * Tr-Erlff 
\iev)t.sAcr rift-4ff ovir 

(() 	•If114I1 	‘31:4 	‘10414 fP 'Aqlq 04111 cp 	Thc) AP:MT 4 MT1-41-i 
rift-4ff mum 	q)1-111 

(V) 	Tf--N 	%ff.' if 	ii-if 	Fifa' 	fdA 	Tirn tairato 	 
TR 31.4•TT4 omit I 

(() 	ii 	i 3tferrff 	*kip< aft 	email * arrwIliff 	rigidErr tir 	 
t I  

6 	itfelfff 3ANR. —71RETT9* 	fa 	ifci cf 3rd 	ainfq 

(1) Ttfeffff 	riTTRI--31714 tR Aft--4a ftwor vrrurrail 4 ftrair 	urzrart ctroif 
3r TrMT V19 3N viciai St son MT qtck 17 TIMM 	 q)vif; 

(2) itfeTTffNTVI f*OTicf 7T-dt 	atalfa..fferf RITTuf rff M419 colii 
rrfterat Istilmi -Err ralerr * aim ittrEil arisTR IcH 	3ier-4r 3TKI 

fdRibccuil 11-4M crrmf; 
(3) 1ifdr WRT Atrift. 	 \itiaqt 	3Iwf faRttecliq vr--4Tff 
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ctv 3TuTzln MT %TIN *T1311 TT alTzhW9, -TT 3TNIT coxif; 
•saftzfrcrff uen.  31TrefT TT-41' TT luti 	WT 9T Dtt 

7.4 tizittcr) 	TritziFTWc rr til+mil gIRT 3Terrd 3T-1 R4.  MT 
IT-41t airdrita 

	

Tiff gmr 3T4ft 3T5-4-4114 loiirt1 ct);1f?AcAgf. 	aTm Tr-41   74Tr 
wrrtrq-r mit .47 get Eri c4414dtli 0 f)-zjart cir‹.-11; 
watr wig (5) cur (6) * Trlit tr-41 * f 	c 	r f*4.tio groil f.t-t 	 • Ft, 
lasq f4ftt 4rit vinta   AzPii 

wirt.W 	ta.1 	 qrfirW e.mxi,,,fart11 Nift Tff 	witti 
amr-4-ftw, ARq) weTr 3TR1 cnt6IIRIA .* Itq 	31 	VVi . 3r4Ric11r 3r10-1  

	

cpteilaRr, Nirefrq, 11,0 uerr 	 aTrft f*ziti ctr(ir, glico wIr 
04141 	 * 	viwN 	itOsit ,t1Wit e,TrRia cl?:411; 

(8) %AI3T r #•.ferr9 -Err• li.wf TRW G0%1g1 	Aff4,c 3T-414 * f&R 3T-fen 
31vErTriff * 	f4gcrki aro-ti; 

(9) fit 3TRI AtcIREI1014, 31f4TRuf zrr 3,1RIATI:#42Trd,- 	chN4 	51‘11i, 
"TZff 	1-1(.1 I vf 141 	I 	iiTtT ti6q)41, ZIT 711fElf 

, 	ava..ikv441 	,cp.rir;• 
(10) wig (9) * ti,10.11 TrEi w-/4 zrra c4A-v4).  t ftiaTur AA -Err 3TTIVM * tgitaTur 

ztr t91 *caltif TT af-14)--47 	3rfil 	q1Mti fir; 
01): am-44w :we.* f)ttilgrr, * fag 	 cpw!.irr ctr(rir 

..1tr)1 trrNif4w 3f-q9 fir; 
(12) ReuRftil ti \ling ft7 714'8"A iteTT _Le<t) 1T 3TRT U1fl T1 rAtTft voif; 
(1s) cpmlel   31rik,4-4.  litT1311 :fit W-IT” cirMi; 
(14) fAfi fOrEil *1=& trrq-Erwrf fdcpilf c 	Ttrrqm gym; 
(15). *Miff 4:3*.tT 4)) TH9T 31f4f*-4ff ctr<11 f404 trtrairq, 	ig)-1 Err ti44-1 1 aTI 

fitt V1TRIF 
(16) teiViLf, ‘4:nicixf4iLf, 	4sef *1 MT wiz Wiftd.  ctrtli Q

. 
	 AT 

Wit; 	 . 
(17) /TM 	3T -4:T TrITT0 	Tit q>'-1f MT AT etrolf; 
(18) #ixTTff 	 * 3TRINT T 1:1081TiT MTT 	 WITTezT 	 cPettrui 

Uitiffar cir<if; 
(19) T fdvaiti‘i * 	1 	Tr-OT  	*firm 	 tvisior er; 
(20) itieTTff * idEilf 	gl * 31T-471F TT 4.0-1-1; 
(21) if U9 * croituRiiI *•wrzi vift aimur r f)eem; 
(22) itfeTR * q)4T4i1 	I c Tr fhiliOqI 	311cr14 TT g4t-fc121r mTr-i cox ii MT, f , 

Tfr forz/ afrow TT;TO wr4 	af-1-7if-frffrof ‘14r4 ctrol; 
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(DEPARTMENT OF LAW, JUSTICE AND LEGISLATE/YE AFFAIRS) 

NOTIFICATION 

Delhi, the 2nd May, 2008 

No. F. 14(31)/LA-2007/LJ/08/2958.—The following Act of the Legislative Assembly of the National Capital 

Territory of Delhi received the assent of the IA. Governor of Delhi on the 21st April, 2008 and is hereby published for 

general information :— 

"The II1T — Delhi Act, 2007 
(Delhi Act 5 of 2008) 

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 2" April, 2008) 

[21°  April, 2008] 

An Act to establish and incorporate a non-affiliating and teaching Institute at Dellito facilitate 
and promote studies, research, incubation, and extension work in Information Technology and.its 
application domains, and also to achieve excellence in these and connected fields. 

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the 
Fifty-ninth Year of the Republic of India as follows: - 
1. Short Title and commencement. - (1) This Act may be called the 

IIIT(Indraprastha Institute of Information Technology)- Deihl Act, 2007. 

(2) It shall come into force on such date as the Government may, by notification in the 

official Gazette, appoint. 

2. Definitions. - In this Act, unless the context otherwise requires, 

(a) "Senate" means the Senate of the Institute, an academic b.ody; 

(b) "Academic staff' means such categories of staff as are designated by the Statutes to 

be the academic staff Of the Institute; 

(c) "Board of Governors" means the Board of Governors of the Institute; 

(d) "Institute" means the IIIT - Delhi as incorporated under this Act; 

(e) "Campus" means the unit established or constituted by the Institute for- making 

arrangements for instruction, or research, or both; 

1614 DG/2008-3 
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(f) .."Chancellor", and "Director" means respectively the Chancellor and the Director of 

the Institute; 

(g) -"Chairman" means the Chairman of the Board of Governors; 

(h) "Delhi" means the National Capital Territory of Delhi; 

(i) "department" means a department of studies of the Institute; 

(j) "employee" means any person appointed by the Institute; 

(k) "Government" means the Lieutenant Governor of the National Capital Territory of 

Delhi appointed by the President under article 239 and designated as such under 

article 239 AA of the Constitution; 

(I) "hall" means a unit of residence or of corporate life for the students of the Institute; 

(m) "Lieutenant Governor" means the Lieutenant Governor of the National Capital 

Territory of Delhi appointed by the President under article 239 of the Constitution; 

(n) "misconduct" 'means a misconduct prescribed by the Statutes; 

(o) "prescribed: means prescribed by the Statutes made under this Act; 

(p) "Statutes", "Ordinances" and "Regulations" means respectively the Statutes, 

Ordinances and Regulations of the Institute for the time being in force; and 

(q) "Institute teachers" means professors, associate professors and assistant professors _ 

and lecturers and such other persons as may be appointed for imparting instruction 

or conducting research in the Institute and are designated as teachers by the 

Statutes. 

3. 	Incorporation. - (1) With effect from such date as the Government may, by 

notification in the official Gazette, appoint, there shall be established an Institute by the 

name of "MT-Delhi", comprising the Chancellor and the Director, the Board of 

Governors and the senate of the Institute and all such persons as may hereafter be 

appointed at such office or as members so long as they continue to hold such office or 

membership. 

(2) 	The Institute shall be a. body corporate with the name aforesaid having perpetual 

succession and a common seal with power, subject to the provisions of this Act, to 

acquire, hold and dispose of property and to contract, and may by the said name sue or be 

sued. 
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(3) The Institute shall be financially and administratively autonomous and as such 

shall be self-sufficient on capital and. operational accounts having its own governance as 

well as administrative policies and practices as prescribed. 

(4) The Government shall provide to the Institute an appropriate piece of land free of 

cost. It shall extend funds for the establishment of initial infrastructure including land 

development, architectural design, buildings, equipment and other needs. These interest 

free funds shall be repaid to the Government, in such timeframe as may be set by the 

Government and provided that the period for repayment of funds shall not commence till 

a'period of five years from the date appointed for the commencement of this Act. 

(5) Notwithstanding anything said in sub-section (4) above, the Institute may 

approach the Government at any time for loans, on such terms and conditions as mutually 

agreed, to meet its expansion and development. 

(6) Where the Government may decide that educational facilities offered by the 

institute  shall be given on a subsidised rate to the needy and deprived sections of the 

society, the Government shall make good the amount of the subsidy involved, to the 

Institute. 

4. Jurisdiction. - 	. Save as otherwise provided by or under this Act, the limits 

of the area within which the Institute shall exercise its powers, shall be those of the 

National Capital Territory of Delhi. 

5. Objects of the Institute. - The objects of the Institute shall be - 

(a) To establish and incorporate a non-affiliating teaching institute for imparting IT 

education in Delhi. 

(b) To facilitate and promote studies, research and consultancy work in Information 

Technology and its application domains 

(c) To achieve excellence in IT and matters connected therewith or incidental thereto 
(d) To create a paradigm shift in the way IT can, be used for improving the delivery 

of services in selected domains. 

(e) To be a change-agent that shall contribute to enable industry to develop state of 
the art products and services 
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(f) To be industry relevant at all times and to create an impact on the fellow 

academic community in India and abroad 

(g) To be an open institution to attract best minds of the world and to be completely 

globally integrated. 

6. 	Powers of the Institute. - The Institute shall have the following powers, namely: 

(1) to provide fqr instruction in such branches of learning as the Institute may, from 

time to time, determine and to make provision for research and for the advancement and 

dissemination of knowledge and skills; 

(2) to grant, subject to such conditions as the Institute may determine, diplomas and 

diftigektoAgiga confer degrees and other academic distinctions on the basis of 

examinations, evaluation or any other method of testing on person; 

(3) to confer honorary degrees or other distinctions in the manner prescribed by the 

Statutes; 

(4) to oranize and to undertake extramural studies and extension services; 

(5) to create and establish contractual teaching and 'academic positions including 

professor-ships, associate and assistant professor-ships, lecturer-ships and others required 

by the Institute and to appoint persons to such positions; 

(6) to create and establish contractual administrative, ministerial and other posts in 

the Institute required by the Institute and to appoint persons to thereto; 

(7) to fix the salary structure including allowances, provident fund, etc. of all 

positions mentioned• in clauses (5) and (6) above so as to meet the minimum norms of 

regulatory bodies, provided that the net salaries may be higher than these but in no case 

lower; to determine the contractual terms, length and tenure of contract, expectations, 

roles and responsibilities etc. associated with the contract for all academic, teaching and 

other employees; to establish revenue sharing mechanisms with all its employees: 

(8) to appoint persons working in any other Institute or organisation, as teachers of 

the Institute for a specified period; 

(9) to co-operate or collaborate or associate with any other Institute, authority or 

organisation of higher, learning, industry and corporate house, laboratory, engaged in 

cutting-edge work, in such manner and for such purpose as the Institute may determine;• 

(10) to approve persons working in organisations as mentioned in clause (9) above for 

imparting instruction or supervising research, or both, and to withdraw such approval; 
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(11) to build up a body of academia to perform academic functions, and to pay them 

remuneration in the manner prescribed; 

to prescribe fees and other charges to be levied on the students; 

to set up facilities like computer centre, instrumentation centre, library, etc; 

to set up curriculum development centres for different subjects; 

which may include 

(16) to institute and award fellowships, scholarships, studentships, medals and prizes; 

(17) to demand and receive fees and other charges; 

(18) to supervise the residence of the students of the Institute and to make 

arrangements for promoting their health and general welfare; 

(19) to make such special arrangements in respect of women students as the Institute 

may consider desirable; 

(20) to regulate the conduct of the students of the Institute; 

(21) to regulate the work and conduct of the employees of the Institute; 

(22) to regulate and enforce discipline among the employees and the students of the 

Institute and take such disciplinary measures in this regard as may be deemed necessary; 

(23) to make arrangements for promoting the health and general welfare of the 

employees of the Institute; 

(24) to receive benefactions, donations and gifts from persons and to name such 

chairs, institutions, buildings and the like as the Institute may determine; 

(25) to acquire, hold, manage and dispose of .any property, movable or immovable, 

including trust and endowment properties, for the purposes of the Institute except for the 

land acquired or building constructed with the assistance of the Government in which 

case prior approval of the Government shall be required; 

(26) to borrow, with the approval of the Government, on security of the property of the 

Institute, moneys for the purposes of the Institute; 

(27) to assess the needs in terms of subjects, fields of specialization, levels of 

education and training of technical manpower, both on short and long term basis, and to 

initiate necessary programmes to meet these needs; 

(28) to provide for instruction through "distance learning" and "open approach" and 

for mobility of students from the non-formal (open learning) stream to the formal stream 

and vice-versa; and 

(121 

(13)  

(14)  

(15) to determine standards for admission to the Institute 

examination, evaluation or any other method of selection; 
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(29) to do all such other acts and things as may be necessary or incidental to the 

exercise of all or any of the powers of the Institute or necessary for or conducive to the 

attainment of all or any of the objects of the Institute. 

7. Institute open to all classes, castes, and creeds. - (1) The Institute shall be open 

to persons of either sex and of whatever race, creed, caste or class, and it shall not be 

lawful for the Institute to adopt or impose on any person any test whatsoever of religious 

belief or profession or politital opinion in order to entitle him to be appointed as a 

teacher of the Institute or to hold any other office therein of to be admitted as a student of 

the Institute, or to graduatesthereat, or to enjoy or exercise any privilege thereof. 

{2) 	The Institute shall be open to students of any nationality and these may be 

admitted in a manner so prescribed; 

(3) 	Nothing in this section shall be deemed to prevent the Institute from making any 

special provision for the appointment or admission of women or of persons belonging to 

the weaker sections of the society, and in particular, of persons belonging to the 

Scheduled Cafes and the Scheduled Tribes. 

8. The Chancellor. - (1)The Lieutenant Governor of Delhi shall be the Chancellor 

of the Institute. 

(2) The Chancellor shall have the right to cause an inspection to be made by such 

person or persons as he may direct, of buildings, laboratories and equipment, and also of 

the examination, teaching and other work conducted or done by the. Institute, and to 

cause an inquiry to be made in the like manner in respect of any matter connected with 

the administration or finances of the Institute. 

(3) The Chancellor shall, in every case, give notice to the Institute of his intention to 

cause an inspection or inquiry to be made and the Institute shall, on receipt of such 

notice, have the right to make such representation to the Chancellor, as it may consider 

necessary, within such period as specified in the notice. 

(4) After considering the representation, if any, made by the Institute; the Chancellor 

may,  cause to be made such inspection or inquiry as is referred to in sub-section (3). 

(5) Where an inspection or inquiry has been ordered by the Chancellor, the Institute 

shall be entitled to appoint a representative who shall have the right to be present and be 

heard at such inspection or inquiry. 



(6) The Chancellor may address the Director with reference to the result of such 

inspection or inquiry as is referred to -:in sub-section (3) and the Director shall 

communicate to the Board of Governors the views of the Chancellor with such advice as 

the Chancellor may be pleased to offer upon the action to be taken thereon. 

(7) The Board of Governors shall communicate through the Director to the 

Chancellor such action, if any, as it proposes to take or has been taken by it upon the 

result of such inspection or inquiry. 

(8) Where the Board of Governors does not, within a reasonable time, take action to 

the satisfaction of the Chancellor, the Chancellor may issue such .directions as he may 

think fit and the Board of Governors shall comply with such directions. 

(9) Without prejudice to the foregoing provisions of this section, the Chancellor may, 

by order in writing, annul any proceeding of the Institute which is not in conformity with 

this Act, the Statutes or the Ordinances: 

Provided that before making any such order, the Chancellor shall call upon the 

Institute to show cause. why such an order should not be made and shall consider the 

cause shown, if any, within the time-limit specified by him. 

(10) The Chancellor shall have the power to remove _either the Chairperson or a 

member of the Board of Governors in the event of malfeasance. In exercising such 

powers of removal the Chancellor would form his opinion based on the recommendation 

of the Government, which in turn would be based on due enquiry against the Chairperson 

or member Board of Governors, who is proposed to be removed. 

(11) The Chancellor shall have such other powers as may be prescribed. 

9. 	Officers of the Institute. - The following shall be the officers of the Institute:- 

(1) The Director; 

(2) The Deans; 

(3) The Registrar; and 

(4) Such other officers as may be declared by the Statutes to •be the officers of the 

Institute. 

10. 	The Director. - (1) ,The Director shall be a scholar of eminence in the area of 

Information Technology or Computer Science or Computer Engineering having 

administrative experience in a degree level institution of higher learning, 
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(2) The Director shall 'be appointed by the Board of Governors in such a manner, on 

such terms and on such emoluments and other conditions of service as may be 

prescribed. 

(3) The Director shall be the principal academic and chief executive officer of the 

Institute and shall exercise supervision and control over the affairs of the Institute and 

give effect to the decisions of all the authorities of the Institute. 

(4) The Director may, if he is of the opinion that immediate action is necessary on 

any matter, exercise any power conferred on any authority of the Institute by or under.  

this Act and shall report to such authority the action taken by him on such matter: 

Provided that if the authority concerned is of the opinion that such action ought 

not to have been taken, the Director shall take such action as is necessary and feasible to 

annul the action taken by the Director in excess of the powers conferred upon him. 

Provided further that any person in the service of the Institute who is aggrieved 

by the action taken by the Director under this sub-section, shall have the right to appeal 

against such action to the Board of Governors within ninety days from the date on which 

such action is communicated to him and thereupon the Board of Governors may confirm,,  

modify or reverse the action taken by the Director. 

(5) The Director shall exercise such other powers and perform such other functions 

as may be prescribed by the Statutes and the Ordinances. 

11. The Deans. - Every Dean shall be appointed in such manner, and shall exercise 

such powers and perform such duties as may be prescribed. 

12. Registrar. 41) 	The Registrar shall be appointed in such manner, on such 

emoluments and other conditions of service, and shall exercise such powers and.perform 

such functions, as may be prescribed. 

(2) 	The Registrar empowered by the Board of Governors shall have the power to 

enter into, and sign, agreements and authenticate records on behalf of the Institute. 

13. Other Officers. - The manner of appointment, emoluments, powers and duties of 

the other officers of the Institute shall be such as may be prescribed. 

14. Authorities of the Institute. - The following shall be the authorities of the 

Institute: 

(1) The General Council 

(2) The Board of Governors 

(3) The Senate. 
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(4) 	Such other authorities as may be declared by the Statutes to be the authorities of 

the Institute. 

15. 	The General Council. - (1) The Government shall constitute by a notification 

to be published in the official gazette, a General Council for the institute to be headed by 

the Chancellor and such other members, not exceeding nine, and who shall be individual 

experts or officers of the Government. The terms and conditions of appointment of 

members of the General Council shall be as notified by the Government by publication in 

the official gazette. 

(2) Subject to the prOVisions of this Act, the General Council shall have the following 

powers and functions, namely: 

(a) to proactively identify trends and directions and develop a strategic plan for the 

Institute; plan and monitor the execution of this plan; keep the vision and mission of the 

Institute relevant to emerging trends and directions. 

(b) To formulate policies to execute the strategic plan 

(c) to review, from time to time, the broad policies and programmes' of the Institute . 

and to suggest measures for the improvement and development of the Institute; 

(d) to consider and pass resolutions on the annual report and the annual accounts of 

the Institute and the report of its auditors on such accounts; 

(e) to advise the Chancellor in respect of any matter which may be referred to it for 

advice; and 

(f) to perform such other functions as may be prescribed. 

16. 	Board of Governors. - The Board of Governors shall consist of the following 

persons, namely: 

(1) the Chairman, to be nominated by the Chancellor in the manner prescribed; 

(2) the Director, ex-officio; 

(3) the principal Secretary, or Secretary, Finance Department of the Government (ex-

officio); 

(4) the Secretary, Technical Education Department of the Government (ex-officio); 
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(5) four persons having special knowledge or practical experience in respect of 

education, Information Technology, domain of application of Information Technology, to 

' be nominated by the Chairman, from a panel of eight persons submitted by the Director. 

For the second and subsequent Board of Governors, the Director shall place the panel 

before the outgoing Board for nomination by the Chairman; 

(6) two professors of the Institute, to be nominated by the Director; and 

(7) the Registrar, Figmember Secretary. 

17. 	Term of office of vacancies among, and allowances payable to, the members 
of the Board of Governors. - (1) Save as otherwise provided in this Section: 
(a) the term of office of the Chairman or any other member of the Board of 

Governors shall be three years from the date of his nomination, extendable by two years. 

(b) the term of office of an ex-officio member shall continue so long as he holds the 

office by virtue of which he is a member. 

(c) the term of office of a member nominated to fill a casual vacancy shall continue 

for the remainder of the term of the member in whose place he has been nominated. 

(2) Notwithstanding anything contained in this section, an out-going member shall, 

continue in office until another person is nominated as a member in his place. 

(3) The members of the Board of Governors shall be entitled to such allowances, if 

any, from the Institute as may be provided for in the Statutes but no member other than 

the Director and nominees of the Director shall be entitled to any salary by reason of this 

sub-section. 

18. 	Functions of the Board of Governors. - (1)Subject to the provisions of this 

Act, the Board of Governors shall be responsible for the general superintendence, 

direction and control of the affairs of the Institute and shall exercise all the powers of the 

Institute not otherwise provided for by this Act, the Statutes and the Ordinances, and 

shall have the power to review the work of the Senate. 

(2) 	Without prejudice to the provisions of sub-section (1), the Board of Governors 

shall have the power to -- 
• - 

(a) 	take decisions on questions of policy relating to the administration and working 

of the Institute; 

(b). 	institute courses of study; 

(c) 	make Statutes; 
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(d) create positions and appoint persons to academic as well as other posts in the 

institute and determine salary structure and the terms and conditions of different cadres 

of employees; 

(e) consider and modify or cancel OrdinanCes; 

(f) consider and pass resolutions on the annual report, the annual accounts and the 

budget estimates of the Institute for the next financial year together with a statement of 

its development plans as it thinks fit; and 

(g) exercise such other powers and perform such other duties as may be conferred or 

imposed upon it by this Act or the Statutes. 

(3) The Board of Governors shall have the power to appoint such committees as it 

considers necessary for the exercise of its powers and the performance of its duties under 

this Act. 

(4) The Board of Governors shall meet at least four times in a year and the presence 

of at least five members will form the quorum for a meeting of the Board. 

19. 	The Senate. - (1) 	The Senate shall be the principal academic body of the 

Institute and shall, subject to the provisions of this Act, the Statutes and the Ordinances, 

have the control and regulation of, and be responsible for 

a. Interacting with the Board of Govemers through the Director for formulation of 

academic policies and programmes to realise the strategic plan of the Institute; 

b. maintenance of standards of instruction, education and examination within the 

Institute; and, 

c. exercise of such other powers and perform such other duties as may be conferred 

or imposed upon it by the Statutes; - 

(2) The constitution of the Senate and the terms of office of its members shall be as 

prescribed. 

(3) The Senate shall have the right to advise the Board of Governors on all academic 

matters. 

20. 	Finance Committee. - (1) There shall be a Finance Committee constituted by 

the Board of Management consisting of the following:- 

(a) 	the Director; 
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(b) two other members nominated by the Board of Governors from amongst its 

members of whom one shall be a professor; 

(c) such other members as may be prescribed by the Statutes; 

(2) 	The members of the Finance Committee other than the Director and professor, 

shall hold office so long as they continue as members of the Board of Governors; 

(3) 	The functions and duties of the Finance Committee shall be as follows:- 

(a) to examine and scrutinize the annual budget of the Institute and to make 

recommendations on financial matters to Board of Governors; 

(b) to consider all proposals for new expenditure and to make recommendations to 

the Board of Governors; 

(c) to consider the periodical statement of accounts and to review. the finances of the 

Institute from time to time and to consider re-appropriation statements to the Board ..of 

Governors; 

(d) to give its views and to make recommendations to the Board of Governors on any 

financial question affecting the Institute either on its own initiative or on reference from 

the Board of Governors. 

(4) 	The Finance Committee shall meet, at least, four times in a year. Two members 

of the Finance Committee shall form the quorum at any meeting. 

(5) 	The Director shall preside over the meetings of the Finance Committee, and in his 

absence, a member elected at the meeting shall preside. In case of difference of opinion 

among the members, the opinion of the majority of the members present shall prevail. 

21. Other Authorities. - The constitution, Powers and functions of the other 

authorities that may be declared by the Statutes to be the authorities of the Institute, shall 

be such as may be prescribed. 

22. Statutes. - Subject to the provision of this Act, the Statutes may provide for•all 

or any of the following matters, namely:- 

(1) the constitution, powers and functions of the authorities and other bodies of the 
• 

Institute, as may be found necessary to be constituted from time to time; 

(2) the election and continuance in office of the members of the authorities and 

bodies of the Institute, the filling up of vacancies of members and all other matters 

relating thereto which the Institute may deem necessary or desirable to provide; 

(3) the manner of appointment of the officers of the Institute, terms and conditions of 

their service, their powers and duties and emoluments; 
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(4) creation of posts in different cadres of all employees, determination of their terms 

and conditions, salary structure including allowances, etc.; 

(5) creation of scholarships, assistantships, campus jobs, etc. for students, fixing their 

value along with roles and responsibilities and terms and conditions; 

(6) the manner of appointment of the teachers of the Institute, academic staff, and 

other employees; 

(7) the manner of appointment of teachers and other academic staff working in any 

other Institute for a specified period, their terms and conditions of service and 

emoluments; 

(8) the constitution of the pension or the provident fund and the establishment of an 

insurance scheme for the benefit of the employees of the Institute; 

(9) the principles governing the seniority of employees of the Institute; 

(10) the procedure for any appeal by an employee or a student of the Institute; 

(11) conferment of honorary degrees; 

(12) institution of medals pnd prizes and other incentives ; 

(13) maintenance of discipline among the employees of the Institute; 

(14) establishment of chairs, schools of studies, departments, centres, etc.; 

(15) the delegation of powers vested in the authorities or the officers of the Institute; 

and 

(16) all other matters which, by or under this Act and the statutes thereunder, are, or 

to be, or may be, provided. 

23. 	Statutes how made. - (1) The first Statutes shall be those made by the 

Government with the prior approval of the Chancellor within thirty days of the 

commencement of this Act. 

(2) 	The Board of Governors may, from time to time, make new or additional Statutes 

or may amend or repeal the Statutes referred to in sub-section (1): 

Provided that the Board of Governors shall not make, amend or repeal any 

Statutes affecting the status, power or constitution of any authority of the Institute until 

such authority has been given a reasonable ,opportunity of expressing its opinion in 

writing on the proposed change, and any opinion so expressed within the time specified 

by the Board of Governors has been considered by the Board of Governors. 

• 
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(3) Every new Statute or addition to the Statutes or any amendment or repeal thereof 

shall require the approval of the Chancellor,. who may assent thereto or withhold his 

assent or remit it to the Board of Governors for reconsideration in the light of the 

observations, if any, made by him. 

(4) A new Statute or a Statute amending or repealing an existing Statute shall not be 

valid unless it has .received the assent of the Chancellor: 

Provided that if the Chancellor does not convey his decision within ninety days of 

the reference received by him, the Chancellor shall be deemed to have given his assent to 

the proposal. 

24. 	Ordinances. - (1) 	Subject to the provisions of this Act .and the Statutes, the 

Ordinances may provide for all or any of the following matters, namely: 

(a) the admission of students, the courses of study and the fees thereof, the 

qualifications pertaining to the award of degrees, diplomas, certificates and other 

academic distinctions, the conditions for the grant of fellowships and awards and the like; 

(b) the conduct of examinations, including the terms and conditions of office and 

appointment of examiners; 

(c) the conditions of residence of students and their general discipline; 

(d) the procedures for the settlement of disputes between the employees and the 

Institute, or between the students and the Institute; 

(e) maintenance of discipline among the students of the Institute; 

(f) regulation' of the conduct and duties of the employees of *the Institute and 

regulation of the conduct of the students of the Institute; 

(g) the categories of misconduct for which action may be taken under this Act or the 

Statutes or the Ordinances; and 

(h) any other matter which, by or under this Act or the Statutes, is to be, or may be, 

provided for by the Ordinances. 

(2) 	The first Ordinances shall be made by the Director with the approval of the 

Government or Board of Governors and the Ordinances so made may be amended, 

repealed or added to, at any time by the Board of Governors in such manner as may be 

prescribed. 

25. 	Regulations. - The authorities of the Institute may make Regulations consistent 

with this Act, the Statutes and the Ordinances, in the manner prescribed by the Statutes . 



for the conduct of their own business and that of the committees, if any, appointed by 

them and not provided for by this Act, the Statutes or the Ordinances. 

26. 	Annual Report. - (1)The annual repOrt of the Institute shall be prepared under 

the directions of the Director and shall include, among other matters, the steps taken by 

the Institute towards the fulfillment of its objectives and for realigning the Institute in 

accordance with the overall directions and general policies set by the General Council..  

.(2) 	The annual report so prepared shall, after the approval of the Board of 

Governors, be submitted to the Chancellor by such date as may be prescribed. 

(3) 	A copy of the annual report, as prepared under sub-section(1), shall also be 

submitted to the Government which shall, as soon as may be, cause the same to be laid 

before the Legislative Assembly of Delhi. 

27. 	Annual Accounts. - (1) The annual accounts and the balance sheet of the 

Institute shall be prepared under the direction of the Director, and approved by the 'Board 

of Governors and shall, at least once every year and at1intervals of not more than fifteen 

months, be audited by the Comptroller and Auditor General of India or such person or 

persons as he may authorize in this behalf. 

(2) A copy of the accounts together with the audit report shall be submitted to the 

Chancellor along with the observations, if any, of the Board of Governors. 

(3) Any observation made by the Chancellor on the annual accounts shall be brought 

to the notice of the Board of Governors. 

(4) A copy of the accounts together with the audit report, as submitted to the 

Chancellor, shall also be submitted to the Government, which shall, as soon as may be, 

cause the same to be laid before the Legislative 'Assembly of Delhi. 

28. 	Conditions of Service of Employees. - (1) The Institute shall enter into a 

written contract of service with every employee of the Institute appointed on regular 

basis or otherwise and the terms and conditions of the contract shall not be inconsistent 

with the provisions of this Act, the Statutes and the Ordinances. 

(2) 	A copy of the contract referred to in sub - section (1) shall be lodged with the 

Institute and a copy thereof shall also be furnished to the employee concerned. 
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29. 	Tribunal Arbitration. - (1) Any dispute arising out of a contract of 

employment between the Institute and the employee shall be referred to a Tribunal of 

Arbitration which shall consist of one member nominated by the Board of Governors, 

one member nominated by the employee concerned and an umpire to be nominated by 

the Chancellor. 

(2) Every such reference shall be deemed to be a submission to arbitration on the 

terms of this section within he meaning of the Law of Arbitration as in force, and all the 

provisions of that Law, with the exception of section 2 thereof, shall apply accordingly 

(3) The procedure for regulating the work of the Tribunal of Arbitration shall be such 

as may be prescribed. 

(4) The decision of the Tribunal of Arbitration shall be final and binding on the 

parties, and no suit shall lie in any court in respect of any matter decided by the Tribunal. 

	

30. 	Provident and Pension Funds. - The Institute shall constitute for the benefit of 

its employees such proxident fund or pension fund or provide such insurance schemes as 

it may deem fit in such manner and subject to such conditions as may be prescribed. 

	

31. 	Disputes as to the constitution of the Institute authorities and bodies. - If 

any question arises as to whether any person has been duly elected or appointed as, or is 

entitled to be, a member of any authority or other body of the Institute, the matter shall be 

referred to the Chancellor whose decision thereon shall be final. 

	

32. 	Filling of casual vacancies. - All casual vacancies among the members (other 

than ex-officio members) of any authority or other body of the Institute shall be filled, as 

soon as may be convenient, by the person or body who appoints, elects or co-opts the 

members whose place has become vacant and any person appointed, elected or co-opted 

to a casual vacancy shall be a member of such authority or body for the residue of the 

term for which the person whose place he fills, would have been a member. 

	

33. 	Proceedings of the Institute authorities or bodies not invalidated by vacancies. - 

No act or proceedings of any authority or other body shall be invalidated merely by 

reason of the existence of any vacancy or vacancies among its members. 
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34. Protection of action taken in good faith. - No suit or other legal proceeding 

shall lie in any court against the Institute or against any authority, officer or employee of 

the Institute or against any person or body of persons acting under the order or direction 

of any authority or officer or other employee of the Institute for anything, which is in 

good faith done or intended to be done in pursuance of the provisions of this Act or the 

Statutes or the Ordinances. 

35. Mode of proof of Institute record. - A copy of any receipt, application, notice, 

order, proceedings, resolution of any authority or committee of the Institute, or other 

documents in the possession of the Institute, or any entry in any register duly maintained 

by the Institute, if certified by the Registrar shall, notwithstanding anything contained in 

the Indian Evidence Act,.1872 (1 of 1872) or in any other law for the time being in force, 

be admitted .as evidence of the matters and transactions specified therein, where the 

original thereof would, if produced, have been admissible in evidence. 

36. Power to remove difficulties. - If any difficulty arises in giving effect to the 

provisions of this Act, the Government may, by order, published in the official Gazette, 

make such provisions, not inconsistent with the provisions of this Act, as appear to it to 

be necessary or expedient for removing the difficulty: 

Provided that no such order shall be made under this section after the expiry of 

three years from the commencement of this Act. 

37. Transitional Provisions. - Notwithstanding anything contained in this Act and 

the Statutes, the first Board of Governors shall be nominated by the Chancellor and shall 

hold office for a term of three years. 

38. 	Statutes and Ordinances to be published in the official Gazette and to be laid 
before the Legislature. - (1) Every Statute and Ordinance made undei this Act shall be 
published in the official Gazette. 

(2) Every Statute and Ordinance made under this Act shall be laid, as soon as may be 

after it is made, before the House of the Legislative Assembly of Delhi while it is in 

session for a total period of thirty days which may be comprised in one session or two or 

more successive sessions, and if, before the expiry of the session immediately following 

r. 
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the session or the su=ssive,sassions aforesaid, the House agrees in making any 

modification in the Stone or the Ordinance or the House agrees that the Statute or the 

Ordinance, as the case may be, should not be made. the Statute or the Ordinance, as the 

case may be, shall thereafter have effect only in such modified form or be of no effect, as 

this case may be; however, that say such modification or annulment shall be without 
prejudice to the validity of anything previously done under that Statute or Ordinance, as 
the case may be. 
ono OOOOOOOOOOOOO ima•••••••••••••••••••••••••• OOOOOOOOOOOOOOOOOOOOOOOOOO • 

RAKESH SYAL, Jt. Secy. 
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